IN THE CENTRAL ADMIN

0.A.No.1111/96

'N,Ramakrishnn

Betweens’

And

1. Secretary to Govt. of India,

M/o Communication,
D/o Telecommunications,

New Delhi.

pesk Officer (vVig. II)
West Block No.I,

Wwing No.II, Ground Floor,
R.K.Puram, New Delhi.

Chief General Manager,

Te lecommunications,
Advanced Level Telecom
- __Training Centre,
Gaziabad,  TEA

D¢tar ~Ptddesh.

chicf General Manager,
Telecommunications,
A.P.Circle, Hyderabad.

sri K.K.Kulashrestha,
Ast. Director General(DI)
Dept. of Telecom,
R.K.Puram, New Delhi.

Mr. K.Lakshmi Narasimha.

Mr. V.Bhimanna, ACGSC

CORAM

.. Abplicant

ekl

G

ISTéATIVE TIBUNAL: HYDERABAD RENCH
AT- HYDERABAD : :

Date of decisiqn: 27.2.97

.»» Respondents

.. Counsel Aor applicant
c
.. Counsel flor respondentsmm

HON'BLE SHRI JUSTICE M.G. CHAUDHARIL, VICE CHAIRMAN

HON'BLE SHRI H. RAJENDRA FRASAD, MEMBER (ADMINISTRATIVE)

ORDER

oral Order (per Hon'ble Shri Justice M.G.Chaughari, VC)

The 0.A. is filed against issuance 0 the charge

" memo dated 4.8.94. However, by this time the gdisciplinary

enquiry has been completed and thé”thuiry offiicer has

submitted his report to the disciplinary authgrity in

January 1997, Final orders have not been passed owing to tt

pendency of the 0.A.

Since the enquiry has rdached the finomm

stage no fruitful purpose will be served by proceeding with




I .
it “\ .

this OOA. at this St&ge.
being required to challenge the ord

er of theidis

C.

In the event of the appliicant

ciplinary

authority when passed, the grounds urged in the oA for

contehding that the

charge memo was vitiated will always

be open to be agitated as the OA has been filed at an

interlocutory stage.

2. We thereﬁore direct the disciplinary authority to

proceed to pass the final orders on the.disciplinary enquiry

most expeditiously and preferably within a period of 4

weeks from the date of receipt of a copy of this order.

The appliﬂant will be at liberty to pursue his remedies

in acco:dance with the disciplinary rules and la% in the

event of being aggrieved by the order of the disciplinary

authority when passed.

3. The learned counsel for the applicant
that the OA may be disposed of as not pressed.

'accor&ingly disposed of as not pressed.
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Copy early.

.27th February,
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M.G Chaudha ri (J)
Vice Chairman j/

.1997
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7. One copy to Library, CAT.Hyd.

pom,
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l. The Secretary to Govt.of India,
Ministry of Communication,
- Dept,of lelécammunic:atlons,
New Del hi . )

2. The Desk Officer {(Vig.1I)
West Bleck No,.I
Wing No,II, Ground Fle®r,
.ReK.Purwm, New Delhi,

3. The Chief General Manager.
Telecommunications, Advanced Level Telecom
' Training Centre, Gaziabad, Uttar Pradesh.

4. The Chief General Manager,
Telecanmunications AP, Circle,Hyderabad.

5. One. copy to Mr. K.Lakshminarasimha; Advocate',CA1

6. one copy to Mr.V.Bhimanna, Aﬁdl oGsC CAT Hyd

8. One copy to D.R.(A) CArgHyd.

9. One spare chy.

Hyd.

®
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I COURT
TYEED BY . CHECHED BY
CCMPARED 3¥ - KPPKOVED BY

SN WHe ST R J—';DiuINISTRATIVE TRIBUNAL
EYLERA AL BedICH AT HEYLERABAD.

A
THE HON'BLe MR.GUSTICE M.G.CHAUDMART
- VICE-CHATRMAN

—

THE HON'BLE MR.H.RAJENDRA PRASAD

AND

T : MEMBER( ADMN )

Déted:’)zr) - 2/—199’)

ORDER /£ SUDSMENT

-

MoAa/R..JVCéAo No.

SRR ER H 6
. (W.P

J.h.No,
"Admitfed ang. Interim Et?.re-ctlions
lssued ) .

A lowed. .

Disposed of with dizections. -
lliis;mis d. . -
Dismisded as withdrawn.

Di-smiss @ for defayt.

Qrderegd Rejectec’.;

No order as‘to COsis.
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